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REFERENCE TO STRIKE IN THE
DELHI UNIVERSITY

SHRI M. S. GURUPADASWAMY
(Mysore) : M -. Vice-Chairman, may I make a
submis* ion before you call another Member.
It se nv that just now there has been a strike g
>ing on in the Delhi University and tie police
have resorted to lathi charge an I many
students have been wounded. I would like
you, Sir, to ask the Government to make a
statement either before w» rise today or
tomorrow.
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THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : It can be made if possible,
today; otherwise tomorrow.

SHRI RAJNARAIN
possible ?
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Why it is not

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Vice-Chairman, you should
ask thr Government to make a statement befo
1 e we adjourn today, before 5 o'clock. We
would like to know what the position is.

[15 DEC. 1969]

of Ministers [Amdt.) 4128

Bill, 1969
st frdwa amt (wer 93W) oA,

ag At faeelt # 9zar & o1 @ 9T I
g A9 gAT ATRET )

SHRI A. P. CHATTERJEE (West Bengal)
: I also think that the statement should be
made on this issue before the House adjourns
today.

THE SALARIES AND ALLOWANCES
OF MINISTERS (AMENDMENT)
BILL 1969—contd.

SHRI C. D. PANDE : Mr. Vice-Chairman,
the scope of the Bill is rather limited but the
question involved therein is a vast one and is
always in the mind of the public. The public
is very much agitated and is also critical of
the manner in which the Ministers' salaries
and other allowances are being paid and
amenities are being misused.

Sir, it is difficult to make an assessment of
the expendituie on each Minister. My friend,
Mr. Rajnarain, said that it comes to about Rs.
30,000 per day in the case of the Prime
Minister and Rs. 2,000 in the case of other
Ministers. I do not make that claim. But I do
say that the amount involved is tremendous.
Even with the most elementary addition of the
items involved, one comes to the conclusion
that each Minister gets about Rs. 7,000 to Rs.
8,000 per month. People may ask me the
manner by which I get at this amount.

Sir, a Cabinet Minister gets Rs. 2,250 plus
Rs. 500 without tax. That is why the
sumptuary allowance, not taxable, is equal to
Rs. 1,000 in that level of income. Therefore, a
Cabinet Minister gets Rs. 3,250. A Minister
of State gets Rs. 2,250 in all. The amount thus
paid is negligible compared to the amount
otherwise paid. First of all I will take up the
Ministers in the Ministry. Should it be
necessary for no to say that there are 55
Ministers in this Government

SHRI OM MEHTA : Out of whom five are
gone.

SHRI ARJUN ARORA (Uttar Pradesh) :
And we will not take them back.

SHRI C. D. PANDE : Anyhow, whether it
is 55, 52 or 50, that is immaterial. But the
number is excessive. One day I asked a friend
whethe- half of these gentlemen ever make
their appearance in the House, and suppose

they are no more there, would they be missed
?
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SHRI LOKANATH MISRA (Orissa) : ' As
it is, they do not make their appearance in the
House.

SHRI C. D. PANDE : Whether they make
their appearance in the House or not, their role
in the Government is insignificant, but they do
add to the strength of the Government.

The most important item, apart from a
Minister's salary, is the car. Everbody knows
that huge imported, foreign cars usually
available to the public at Rs. 90,000 or so, are
at the disposal of the Ministers. And what is
the expense on such a car? What is the wear
and tear? It will not be less than at least Rs. 2
or Re. 1 per mile. And the cars are used
indiscriminately; petrol is spend
indiscriminately. Therefore, the least that I
can say is, Rs. 2,000 per car is the
maintenance expenditure—driver, overtime,
etc.

SHRI BHUPESH GUPTA : What is the
position?

SHRI C. D. PANDE : Rs. 2,000 on car
alone per month, not for wear and tear but for
maintenance—driver, overtime, petrol, tyres
and tubes, etc.

Then comes telephone. It is a very small
item. People may ask "Why do you grudge
this telephone expense to the Ministers?" But
of late, this item of telephone has become a
tremendous one. I am told that one Minister
spent in the month of August Rs. 10 lakhs on
trunk-calls.

. THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Have you verified that?

SHRI C. D. PANDE : Yes. I will explain
to you.

SHRI MULKA GOVINDA REDDY
(Mysore) : Let the Government explain.

{Inhnuptions)

SHRI C D. PANDE : I will explain. A
lightning call is charged eight times an
ordinary call. A personal call for three
minutes to Calcutta is ordinarily Rs. 15.

SHRI A. P. CHATTERJEE (West Bengal)
No.

SHRI C D. PANDE : Yes; Rs. 12 plus 25
per cent. Now. Ministers do not make
ordinary calls. They make lightning
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calls. A call to Calcutta which would cost me
Rs. 15 costs Rs. 120 for a Minister. And if a
Minister of importance with a large political
following in the country makes 200 calls a
day, you can calculate the amount for one
month. Mr. Bhupesh Gupta can put a question
as to what was the amount spent by seven or
eight top Ministers in the month of August on
trunk-calls. That will explain the position.
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KUMARI  SHANTA  VASISHT
(Delhi) :VWhy'August?

SHRI C. D. PANDE : August, of course,
everybody knows. After all, you are
politically so conscious.

Then there is the question of house.
Leaving aside the vast grounds, even the
rental of the House which a Minister enjoys
cannot be less than Rs. 3,000 or Rs. 4,000.
Business people are paying Rs. 3,000 or Rs.
4,000 to houses which are ten miles away.
You can imagine what must be the rental of
the , House which a Minister occupies in the
heart of the city. It cannot be less than Rs.
3,000 or Rs. 4,000 or Rs. 5,000.

Then I come to another item which seems
to be very small—water and electricity. When
I was associated with Pandit Pant .

SHRI BHUPESH GUPTA
capacity?

In what

SHRI C. D. PANDE : As a son-in-law. |
suggested to him that it should be divided into
two portions : one is the household which the
Minister must pay from his own pocket, and
the other, security, visitors' room, etc.. should
be paid by the State. Nothing of the kind is
being done. The electricity bills of Ministers,
if you check it, cannot be less than Rs. t,000 a
month. If it is less than that, I shall be
surprised. Rs. 300 or Rs. 400 or Rs. 500,
according to the number of baths they take .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : We have got a Bill with a very
limited purpose.

SHRI BHUPESH GUPTA : Sir, so far as
water is concerned, we cannot complain
because they commit so much sin that they
have to wash.

SHRI C. D. PANDE : Sir, the purpose may
be limited, but the implications should be
brought to public attention. If you just say
"Ministers' Salaries and
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Allowances Bill— hange 15 days to one
month", it has ni value, unless we speak on
these items winch the public want to know;
the qualiy of their work, their expenses, these
a e the things which must be brought to light.
1 was also sitting there and people used o
assail us about these outrageous expei es,

Now, I come to he trips of the Ministers. I
think it is imposi ible to make an estimate of
the expenditu e on trips. My friend was iust
saying tl at if there is a marriage of a friend's
dai ghter or son, people travel a thousand
miles by a special plane to attend that in
tniage. I do not mean the Prime Ministt '
attending the marriage of Bahuguna's
daughter. (Inhrrup'ijns) So many Ministe -s
go to attend marriages and spend lakhs of
rupees. Every day Ministers are going from
Delhi to Bombay, Calcutta ;iiid Madras
merely for inauguration of a dam or a bridge
or to attend the marri.ige ceremony of a niece
or a niece of some friend. And this is also
permissible ?...

sft *rEWIR w* mvtf ("=mr srrr) :

SHRI C. D. PASDE : There is another
aspect of this. I can understand the wasting of
money on marriage ceremonies, on
inauguration, on laying of foundation stones.

SHRI BHUPESH GUPTA I cannot

understand.

SHRI C. D. PANDE . But what is much
more serious is the expenditure on tours for
canvaffing political support. This is a thing
which this House must take notice of. Is it
proper for a Minister, as most of the Ministers
are doing now, to go ‘o different places to
collect as many people as possible to attend
the Bombay session of the Coiite'ess ?

SHRI BHUPESH GUPTA : Ah-medabad ?

SHRI C. D. PANDE : For Ahmedabad you
have no Ministers.

THE VICE CHAIRMAN (SHRI AKBAR

ALI KHAN) : Mr. Pande, that is  group
politics,
SHRIC. D. PANDE : The wholej

Government is based on  group politics. |
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SHRI BHUPESH GUPTA : My Suggestion

is that they should all go to Ahmedabad via
Calcutta. We can have some business.

SHRI C. D. PANDE : This is the basis of
polttical life.
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SHRI C. D. PANDE : That is all right. If
the Assembly of Mysore castigates the Chief
Minister there, I shall have no objection.

(Interruptions)
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order, please. When A\ Member
is in possession of the House, other
Members should not rise.

(Interruptions)

SHRI C. D. PANDE : Sir, I assert my right
to speak on this aspect of the Bill. The
Ministers' Salaries and Allowances Bill is
under consideration and no discussion would
be complete if we do not refer to the amounts
spent on various items by the Ministers and
the commensurate returns from the trips they
undertake. It is quite possible that some
Ministers go to some places and do some work
also. I do not say that every trip is a fake one.
But most of them are either for gohig to attend
a ceremony or whatever it Is, of a public
nature or of a private nature.

SHRI BRAHMANANDA PANDA (Orissa)
: That is the practice of" the Congress since
independence.
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SHRI C. D. PANDE : May be, I am not
defending it. (Interruptions) So, these are the
things to which serious attention is required.
The number of trips must be curtailed.

One thing more. The Minister sign® his own
T.A. bill. The ordinary officer’ and even Mr.
Banerjee have to get the consent of the higher
authority. But the Minister signs his own T.A.
bill. He can spend any amount.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You can bring some
amendment

SHRI C. D. PANDE : But I must explain to
the House .

SHRI BHUPESH GUPTA Mr. Vice-
Chairman, when a son-in-law is in a state of
revolt, we get all things.

SHRI C. D. PANDE : Even as a son-in-law,
my advice was for practising economy. And
you can see the reward. Pandit Pant used to pay

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No, no.

Shri C. D. PANDE : Mr. Vice-Chairman, it
is a rule even now that if a car used for any
purpose other than official you have to pay six
annas or eight annas per mile. Pandit Pant used
to pay Rs. 200 a month. ..

SHRI BHUPESH GUPTA : And we have
also the privilege of knowing you. We do not
know who was the gainer ?

SHRI C. D. PANDE : He used to day Rs.
200 a month for the car. I do not know;
whether I used it or my wife used it, that was
the amount fixed, Rs. 200 a month, for personal
use. It may have exceeded sometimes; it may
have been less but he paid Rs. 200. Now, these
are the things which Ministers must emulate.
Today if I ask a Minister "Why are you using a
big car, do you think that Jawaharlal Nehru
who used to .

SHRI BHUPESH GUPTA : My complaint is
that Govind Ballabh Pant was not emulated
by his son-in-law.

SHRI C. D. PANDE : What I am saying is,
these amenities should not be misused and the
cars should be such as are available in India.
Is it not possible, when
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Jawaharlal Nehru could ride an Am bassador
car, for any other Minister to ride an
Ambassador car ? These cars are big cars and
they go to annoy the public. People do not like
these. Therefore it is in your interest that you
should take these cars away and reduce the
expenditure. You tell your P.A.s and the
members of your household not to use them.

SHRI BHUPESH GUPTA But what
happens if Mr. Ram Subhag Singh happens to
be the Minister ?

SHRI C. D. PANDE : Smaller car
smaller house, less furniture .

(Interruptions)

st UWMAREM . ATE, qE %eel
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C. D. PANDE : I remember one case. When
a new Minister came, one Minister of State, not
of the Cabinet, he was residing in a house; he
changed the whole pattern. Then the office
bought a carpet for Rs. 5,000 What is this?
(Interruptions) This is your mentality. Do you
think that your P.A. does not know this thing?
Do you think that he does not tell his freinds ?
Do you think that the press people who come to
your house do not know it ? There are five
drawing rooms, one in this corner, one in the
other and so on. Do you think that your friends
would lend you support ? Therefore the public
is annoyed at the huge expenditure on
Ministers, their salaries, their emoluments, their
cars, their house, their telephone bi'ls, taeir
water bills, etc. I only want to tell you that it is
in the interests of the Government to reduce
expenditure on Ministers. Thereby you will
save yourself; otherwise this cancerous disease
will eat the body politic,

SHRI LOKANATH MISRA : Mr. Vice-
Chairman, Sir, I am happy that I was called
after Mr. Pande and Mr. Raj-narain. I was
feeling some how that the Ministers' salaries
and the perquisites are only the visible part of
the iceberg while the invisible part is much
more than what is visible. But I did not have a
clear idea as to what the real emoluments or the
real perquisites amounted to. We have all the
time been saying and addressing the Ministers
here as the leaders of the ruling political party
and after independence every body in the
country expected that the leaders of the ruling
political party would set an example in
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the country as to th-ir personal behaviour and
personal conci ret which would be emulated by
others. The example set by invariably all—I
would not go to the extent of saying eve? body
but I must say— invariably all—has been a
very disappointing one. S< mebody is accused
of evasion of income-ttx, Somebody is accused
of corruption somebody is accused of booking
trunk 1 alls and putting the public exchequer to
ihe loss of Rs. 10 lakhs a month as told by Mr.
Pande.

SHRI C. D. PANDE : I said extraordinary
Minister.

SHRI LOKANATH MISRA : But who was

the Minis ier ? Why keep us in the dark
about that ?

SHRI G. D. PAF(DE Extraordinary
Minister.

SHRI LOKANATH MISRA Extra

ordinary Minister 01 whatever it is, I do
not know. Perhaps he means the Prime
Minister. Even if it is the Prime Minister
if the public exchequer has been put to
a loss of Rs. 10 lakhs in a month

AN HON. MEM! ER : How do you say it is
aloss ?

SHRI LOKANATH MISRA : It is a definite
loss. If the public exchequer has been put to a
lo<s of Rs. 10 lakhs in a particular month then
the House expects some explanation from the
Minister who was responsible for this.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : There is no basis. He has not
given you the name.

SHRI LOKANATH MISTRA : The Chair
wants to know who the Minister is.

SHRI C. D. PANDE : What I want to say is
that at the election time five or six Ministers
did their best in asking...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He was mentioning Rs. 10 lakh
in one month by one Minister.

SHRI SHEEL BHADRA YAIJEE :
Who is that Minis tt

SHRIC. D. PANDE
extraordinary  Minister.

I have said
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SHRI BHUPESH GUPTA : If Mr. Pande

asserts that a Minister spent it he should have
the guts to say who the Minister is.
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SHRI C. D. PANDE : When the Presidential
election took place in the month of August
there would have been at least Rs. 10 lakhs
expenditure in one month. It looks very
impossible.

SHRI LOKANATH MISRA : Who is the
Minister ?

SHRI C. D. PANDE : The most powerful
Minister who could influence the country—
Mrs. Indira Gandhi.
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SHRI LOKANATH MISRA : Who-sover is
the Minister, it does not matter. But if trunk
calls have been made which have nothing to do
with Government business then...

MISS M. L. M. NAIDU (Andhra Pradesh) :

If the Prime Minister cannot talk who can talk
?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please leave that.

SHRI LOKANTATH MISRA : I am sorry
for Miss Mary Naidu who is very up to date in
her information because she very often goes to
the United Nations. I thought she would be
most up to date. If anybody has to speak to the
nation, he or she does not have to speak
through the telephone. That is all a private
matter and speaking through the telephone will
never be right.

MISS M. L. M. NAIDU : Who said that it is
private matter ? It was only said that it was
spoken.
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SHRI LOKANATH MISRA : Talking to the
nation is never done in any country including
Soviet Russia through a telephone. Through a
telephone what is conveyed is either a personal
message or a secret message of the
Government, or may be a message which may
not be secret and may not be personal but a
message for conveying to the other
Government on something to do with the
Government. Therefore, if talking to the nation
means also according to her vocabulary and
her dictionary that telephones can be used for
talking to the nation, then where is your place,
Mr. Gujral ? Therefore talking to the nation is
something else. Let us not talk about it now.
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Now, Sir, the point was that whosoever may
have been the Minister if Rs. 10 lakhs have
been spent not on Government business .

MISS M. L. M. NAIDU : How do you mean
not on Government business ?

3 PM.

SHRI LOKANATH MISRA : I prefaced it
by saying, "If it is for Government business..."
The allegation is here. I have no personal
knowledge here. There have been Members
her* in this House who have alleged that the
Prime Mii.ister has spent .

MISS M. L. M. NAIDU : You could never
have said it when you were here.

SHRI C. D. PANDE : But the election took
place after I came over to this side.
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SHRI LOKANATH MISRA : But the point
remains that whosoever may have been the
Minister responsible for this expenditure—and
it looks too colossal to be spent during a month
on telephone bills—whosoever the Minister, he
or she, has to explain to the House as to
whether the entire amount of Rs. io lakhs that
was incurred on the telephone expenses during
the month of August as is being alleged here,
was spent on Government business or was
incurred on something else. Now, the example
set by our Ministers, I said, was extremely
disappointing. They are expected to inspire the
people to behave better. They are the leaders in
the country. And more so, the responsibility is
much greater when the leaders belong to the
ruling party. But they do not seem to care for
their own behaviour either in the House or
outside. I am told that the perquisites enjoyed
by Ministers along with their salaries would
come to something like Rs. io to Rs. 15
thousand .

SHRI SHEEL BHADRA YAIJEE : How?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You need not explain, Mr.
Misra.

SHRI SHEEL BHADRA YAIJEE : No, no,
Sir.

SHRI LOKANATH MISRA : That is the
point. Honourable Members who have a lack
of understanding of the Government
arrangements, should insist on their Ministers
to come forward and lay on the Table of the
House a statement showing how it has been
spent. If they do not have the power of
understanding which their leaders have, why
do they not insist on their leaders to lay a
statement on the Table of the House where I
can stand corrected, everyone will stand
corrected ?

SHRI C. D. PANDE : I also stand corrected.

SHRI LOKANATH MISRA : The
very fact that the Ministers, Mr. Sheel Bhadra
Yajee's leaders, are keeping mum, goes to
prove that they are definitely guilty. If they are
not guilty, with a propaganda machinery like
the \11-India Radio  in the able hands of Dr.
Goebbels
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the Ministers would have come forward saying,
"No these re the total perquisites; including the
salary and allowances a Minister gets only Rs.
2,500." And there have been talks 011 the AIR
what they call after the nevs bulletin 'spot light'
and so many othei things where it would have
been repeated for days together to show that the
Prime Minister is an ideal socialist, Dr. <
loebbels, who is Mr. Gujral, is an id aJ socialist
follower, Mr. Bhupesh Gup 1 is an ideal

socialist and all that would lave been
repeated...

SHRI BHUPESH GUPTA : What did
you say ?

SHRI LOKANA TH MISRA No, no
nothing. Therefore, it only goes to prove that the
leaders in the Government are definitely guilty
aiid they admit of their guilts only becaus> even
with the able, efficient, bureaucracy at their
command they have not be< n able to produce a
statement and lay it on the floor of the House. In
spite of 1 he repeated allegations that huge
sums, crores of rupees, are being spent on them,
they have not been able to produce a statement
before the Parliament to prove that they spend
much less than what is being alleged. This in
itself fully goes to prove that our contention.

(In rruptions)

AN HON. MEMBER : They should appoint
a commission. ..

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No cross talk please.

SHRI LOKANATH MISRA : Sir, for his
information I may tell him in my State ,uy
Chief Minister appointed a commission to
examine the conduct of the present Ministers in
Orissa. Therefore, it would be much better for
the Government here to appoint a commission
of inquiry .

SHRI A. P. CHATTERIJEE : In Kerala Mr.
Namboodiripad appointed a commission and
therefore, he had to quit.

SHRI LOKANATH MISRA: I do
not know that. The Ministers during their life
time.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now come to the Bill.

SHRI LOKANATH MISRA : It is all in the
Bill. If the Salaries and Allowances
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of Ministers Bill is going to be amended) you

cannot take in isolation the amend" ment only

and leave behind their salaries and
allowances.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) ) : We are dealing with the
amendment only.

SHRI LOKANATH MISRA:
perfectly logical

SHRI BANKA BEHARY DAS (Orissa)'
You will have to say simply, "Let the title of
this Bill be passed—Salaries and Allowances."

It will be

SHRI LOKANATH MISRA : It will be
perfectly logical and relevant to bring in the
entire scope of the Bill to be discussed on the
floor of the House because many honourable
Members like Mr. Yajee do not know how
much their socialist Ministers are drawing per
month. I must educate him. So far as he is
concerned, he is a socialist, a confirmed
socialist. I have no doubt about it. What he
lacks is knowledge. He is a socialist who lacks
knowledge. 1, therefore, need information to go
home ...

SHRI
socialist.

RAJNARAIN : He is not

SHRI LOKANATH MISRA : Let us
admit he is as much a [ socialist as you are.
You are a socialist and he is a Socialist also.

sl AW . WEwEAE 9
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SHRI LOKANATH MISRA : The

next point is this. (Time-bell rings)  Sir
there have been many interruptions. The next
point that I wanted to emphasise was that all
these perquisites are got, free and a Minister
during his lifetime is one of the most
privileged in the country. He is, for the
purposes of convincing the Members of
Parliament, a Member of Parliament. He calls
himself a Member of Parliament. But for the
purposes of his special perquisites he
isolates himself because he does not want
others even to know about it, not to share but
even not to know about it. A Member of
Parliament is guided by certain principles, the
principles  being that even a deduction at
source of income-tax from the Member's salary
is not allowed because he is not to be
employed by any body. If that is the case, 1
would ask honourable Members
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on the Treasury Benches as to how it is
justified when the honourable Minister draw
their salaries after the deduction at source of
income-tax ? I am not employed by anybody. I
am free and I would remain free. I would love
to remain free. How is a Minister employed
and whose employee is he ? The Income-Tax
Act, says...

SHRI M. SRINIVASA REDDY (Andhra
Pradesh) : The Income-Tax Act appears to be
lacking in common-sense.

SHRI LOKANATH MISRA If the
Income-Tax Act lacks common-sense, your
Finance Minister lacks it much more because
he or she is the author of this Act...

SHRI M. SRINIVASA REDDY : How?

SHRIMATI VIMAL PUNJAB DES-MUKH
(Maharashtra) : You mean the present or the
previous Finanace Minister.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No interruptions and no cross
talk.

SHRI LOKANATH MISRA : Sir, if there is
an interruption, it can never go unanswered.
That is always the principle which I have
followed on the floor of the House. If I cannot
speak in my own right, I will have to quit. If
cannot sit in the House or I cannot get up in the
House or I cannot speak in my own right if
anybody makes an interruptions, I will have to
quit. If there 1is any nterruption, that
interruption has to be nit back. That has been
my theory all the time. Otherwise what is the
use of sitting here and continuing as a dead
Member? Therefore, Sir, if there is any
interruption, I would all the time hit back. Sir,
they are people not sufficiently
knowledgeable.

Sir, one particular thing which I want to
bring to your notice is this : What is a salary?
Section 15 of the Act says :

"Salaries.—The following income shall
be chargeable to income-tax under the head
'Salaries'—

(a) any salary due from an employer or
a former employer to an assessee in the
previous year, whether paid or not;

[RAJYASABHA]

of Ministers {Amdt.)
Dill, lyoa

(b) any salary paid or allowed to him
in the previous year by or on behalf of an
employer or a former employer though
not due or before it became due to him."
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This is what can be construed as 'salary'-

Now what is this deduction at source?
About it the Act says :

"Salary.—(1) Any person responsible

for paying any income chargeable
under the head 'Salaries’ shall, at the
time of payment, deduct income-tax

on the amount payable at the average
rate of income-tax  computed..............

Now, Sir, if a Minister has to be considered as
an employee, who is his employer ? Does he
get his salary from his employer? If it is
conceded that there is an employer who pays
him salary, I would be charitable enough to
continue the present system of deduction at
source. You will kindly wunderstand the
implications of it. A Minister gets perquisites
worth Rs. 10 to Rs. 15 thousand and nothing of
it is taxable, because whatever is taxable is
deducted at source from his Rs. 2250 only.
Even the sumptuary allowance of Rs. 500 that
he gets is not taxable. Sir, for taxation
everybody comes under a particular slab. Now
the maximum slab for a Minister is Rs. 2250
while actually he gets the benefit of Rs. 10 or
Rs. 15 thousand per month. Anybody else
serving in a public limited company or
elsewhere has to pay income-tax on his income
and on all his perquisites. Even on the rental
value of his house he has to pay tax; that is
charged. Therefore, Sir, it is a colossal fraud on
the public exchequer. Now a Minister enjoys
all this invisible income even though Aie eyes
of the Direct Taxes Board are wide open to
assess the taxes in the country, but there is no
law here. Members in the U.K. enjoys some
special advantage because they arc employees
of Her Majesty's Government. There they may
take advantage of it but here who is the King
Emperior ? Who employs Ministeres as his
servants? Can I get a satisfactory explanation
from the Government on this? If that could be
proved, then all this invisible income which is
enjoyed by the Ministers would be non-taxable.
But if that could not be proved, then the con-
vention of giving this particular benefit to the
Ministers should go in the interests of the
country and it would benefit the country very
much.



4143 Salaries and Allowances

Now, Sir, the only other point which I want
to make If that there is a glaring
discrimination ~ between =~ Members  of
Parliament and Ministers, so far as income-tax
is concerned. As I indicated, the Ministers go
on enjoying this particular privilege even
without a rule while it is discontinued in
respect of Members of Parliament. N< w as
you know, Sir, Ministers get bun *alows free
but Members of Parliament have to pay the
rent. What is this socialist/c pattern of
soceiety? A lot has been s lid about socialism
but I think it is so an biguous and so confusing
and so vague th*t I do not even understand
what they r ean by it. Only Jawahar-lal Nehru
used to say 'socialistic pattern of soceity'. I d
Jubt whether he himself understood it, tl ;
definition of it, because he never gave ai y
definition of it. Now it is being loud) f talked
about that "We believe in socialism". It is
difficult to define it. It can be even defined as
com munism but they do not want to publicly
come anywhere near Mr. Bhupesh Gupta,
because they are scared of him.

SHRI M. P. BHARGAVA : You will have
to see their socialism through socialistic eyes.

SHRI LOK7 NATH MISRA : I have to
purchase a pair of goggles from the
Government in urder to see their socialism. So,
Sir, this soc ilist Government makes a serious
discrimination ~ between =~ Members  of
Parliament . nd Ministers. When a Member of
Parliament dies, his widow gets the advantage
of occupation of the house for a month or 15
days, I do not know, but she gets it on payment
of rent. Nothing is made available to a
Member of Parliamer. t free but in the case of
Minister they enjoy the best of everything in
the country. This s cialist Government always
goes on preaching about socialism. In that case
at least it should not make this discrimination.
A Minister enjoys the public exchequer during
his lifetime and also after his death. Sir, in
Oriya there is a proverb saying that if the
elephant is alive, it is worth a lakh of rupees,
even if it is dead, then also it «s worth a lakh
of rupees. So let not the Ministeres try to prove
themselves as being those proverbial elephants
worth one lakh of ruppees while they are
living aid also while they are dead. Therefore,
Sir, 1 sincerely and seriously oppose this
particular measure and I hope the Government
would not plead in the house for its parsing.

SHRI JAGDISH CHANDRA DIKSHIT
Mr. Vice-Chairman, although 6-1 R.S./70
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the scope of the Bill proposed was very
limited, the spectrum of the discussion that
followed it has been very wide. Of course I
would not like to consider the speeches
delivered by some hon. Members from the
Opposition in the spirit they were delivered in
and suspect the wisdom of Rajya Sabha, but I
would certainly concede on merit in their
argument that if a Government is to be
popular, if it wants to lead the nation towards
desired social objectives, it must paractise
austerity.

But then, Sir, there is also the question, that on
a comparison of the normal life of an average
citizen today with as it obtains today with that
of this counterpart three decades ago, we find
a wide contrast. In tlnse earlier days, when
national partriarchs like C. R. Dis or Molilal
Nehru addressed meetings, they had to do
without the aid of any loud-speaker. There was
not all that apparatus which we have today for
addressing vast concourse of people.
Similarly, there were not many motor-cars
also. Even a cycle used to be something
precious which men of middle class greatly
coveted. But today, Sir, whether it was the
trade unionist, whether it was the social
workers, whether it was a political leader or
whether it was a Minister, or anyone
belonging to any section Of society, he has
undergone a social metamorphosis. A kind of
modernism has overtaken them all. Therefore,
what T wish to say is that, even though the
need for austerity is great and compelling, we
should not be oblivious of the increasing
demands of modernism. More and more aie
being built by the State in Delhi and they are
being allotted to those who are entit.'ed 10
them Some of them, today are occupied by
Members of Parliament and some of them by
Ministeres also. Sir, it is very easy to make a
statement against any person, be he an off.cer
or a Minister. But it is very difficult to practise
what one prorfesses for others. Therefore the
question boils down to this; that is you really
want to examine the reasonableness of the
perquisites of Ministeres, why don't you
compare their perquisites with the peiquislies
that are availed ol by Members of Parliament
or with the per-quistes that are availed of by
other people employed in public service? Dr.
Pandel was talking a little earlier about the
rental value of the houses occupied by the
Ministers. What about the houses on Dr.
Rajendra Prasad Road and/or Ashok Road
occupied by Members of Parliament ? He
should speak in the same forthright manner
and apply the same standard



4145 Salaries and Allowances

[Shri Jagdish Chandra Dixit]

to those other  houses occupied by the
Members  of Parliament and  tell us
what is the rental value of those houses in the
market. Why should we fight shy of telling
the public as to what is the amount that is
spent by the Government on the Members'
travels in trains and planes ? If at all I was to
be a sanitary inspector—as Dr. Sampurnanand
used to say, sometime we are—and watch the
amount of dirt that flows down the streets in
this country, then I mightsay thata senior
Member of Parliament, who is a member on

SO many committees, earns not less than
two  thousand rupees. So of what use is
saying all this today, and why should all

this be said at a tune when the House is just
considering an  amendment. Would you
kindly recall that ~ when the original  Bill
was adopted and that Bill was made a statute,
this House granted those privileges ? Now to
question all that past is to question our own
wisdom and our own action? It does not
show respect to  our predecessors in this
House in the spirit in which things are debated
today. It is not in  consonance with what had
happened earlier. We are at the moment
considering only an amendment to the
parent Act, while such a small issue holds
wav over the debate today, which ac-
cording to my understanding  is not of
much significance, whereas, I am sorry to
say, Sir, that many matters of urgent public
importance, whether raised by wav of
questions or by way of motions, lapse for the
lack of time. They do not sometimes get
the time even for being raised in the
House, because of such debates as the one
now going on. After all, why should we
make accusations like this ? If we go on
making such accusations against ~ Ministers
or against the  Prime Minister and if] in
return, somebody outside this House says
similar  things against the Members of
Parliament, what impression the public at
large would have of us, what image the
public at large would have of our Ministers?
Are we not by such methods  throwing that
democracy in jeopardy , which we are proud
of, and which we cherish very much?
Therefore, Sir, while I agree with the
point they have driven home that austerity
needs to be practised to inspire the nation to
rise to lofty patriotic heights, let us
remember that this argument should not be
stretched  to such an extent that out-public
activities suffer?

SHRIM. P. BHARGAVA
image we are creating?

What

[RAJYASABHA]
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SHRI JAGDISH CHANDRA DIKSHIT :
'Let us see when we go outside the Parliament
we are reminded by the people that Gandhiji
used to travel in III Class in trains, why do we
Members of Parliament fly by planes and
travel in I Class in trains. Therefore let us
admit that we are not following Gandhiji's
standards, and it may also be true that we are
not following any standards. So I am inclined
to suggest that some kind of norms and
standards should be fixed for the expenditure
of Ministers and M.Ps, but I should underline
that they should be reasonably fixed keeping
in full view the public ad ivilies the Members
of Parliament and Ministers have to undertake
to safe-guard the interests and vouchsafe the
development of the country.
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SHRI G. D. PANDE : All trunk calls
are paid by us.
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"SHRI M. P. BHARGAVA : Mr. Vice-
Chairman, Sir, I am inclined to agree to the
amendment bu t was amazed at the reasons
given by the Deputy Minister for bringing
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SHRI M. P. BHARGAVA : Now this raises
a very fundamental question : are we to
legislate for the acts of omission or
commission of somebody? That is the question
which has to be answered fairly and squarely
by the Government. I can understand if you say
that the Bill will be given effect to immediately
or from a certain date to be mentioned in the
future but to bring forward a measure and to
say that it will be deemed to have come into
force from ist November 1966 is something
which cannot go into my head. There seems to
be some motive behind fixing this date of ist
November, 1966 and my charge is that it is
being done to help somebody, who had
resigned about that time. It is not a straight
forward measure where the date for
enforcement is being fixed over three years
back. I do not understand; what is the reason
for this being done?

Now, much has been talked about the
amenities being given to the Ministers It has
been an age-old convention that the Prime
Minister, Deputy Prime Minister and the
Defence Minister, are entitled to the use of IAF
planes for official work but I understand this
facility has been extended to some other
Ministers who enjoy the confidence of the
Prime Minister. Whether it is for work or for
other considerations, I would like to know from
the Government which are those Ministers who
enjoy this facility of travelling by the IAF
planes and for what reasons. If this facility had
been extended to others beyond the three
Ministers I have named, namely, the Prime
Minister, the Deputy Prime Minister and the
Defence Minister, what were the compelling
reasons for extending this facility to the other
Ministers? That has to be explained by the
Government.

Now, it is not only on the houses that the
Ministers are spending money from the public
exchequer. Even on renovations of their offices
huge sums of money are being wasted just to
satisfy the whims of a particular Minister here
or a particular Minister there. I am told that a
considerable amount of money running into five
figures or even six figures—if I am not
wrong—was spent in renovating' the office at
present occupied by the mighty Minister of

forward the amendment. He said that some External Affairs. 1 would like to know what
Ministers had been told that they can keep the amount of money was spent to satisfy the whims
House for one mon'h and therefore it has of Mr. Dinesh Singh. I am again told that an

become necessary to bring this Bill.

equal amount was spent in renovating the office
of the mighty Goebbels of Indian politics, Mr.

SHRI K. S. RAMASWAMY : I deny it. I Inder Gujral. One has only just to visit his office
did not say thai the Bill is brought forward for just to find out how much money

that.
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has been wasted from the public exchequer for
renovating his office. These are some of the
things which require deep probe. Is it the free
will and the sweet whim of any particular
Minister to spend as much money as he likes
on himself, his office and his accommodr t'on
or arc there certain rules and regulations which
govern these things ?

This is a question which again has to be
replied to by the Government. Mr. Satya
Narayan Sinha unwittingly said on Friday that
black is not a colour and black is colourless.
That, I think gave out the secret of the
Governments' functioning today. Black money
is no concern of the Government. Black deeds
can be indulged in. Blackmailing can be the
order of the day and to anything black the
Government will simply keep their eyes
closed.

SHRI BANKA BEHARY DAS : It
is colourless black.

SHRI M. P. BHARGAVA : You may say
that it is “colourless, but black is definitely a
colour. Nobody can say that it is not a colour.
Black is the base of all colours and our
Ministers say that black is not a colour.
Therefore, anything can be black—black
deeds, blackmailing, black money. It can
happen with a vengeance. That is the order of
the day.

st TR S§ 9T #E EY
B oWl € Wi e i9g S
AT TG W@ 9|

SHRI M. P. BHARGAVA : It seems to me
that the letter 'G' is under favourable stars
today. Although I do not belive in stars and
one is the master of one's own destiny, you
may call it a coincidence. Anything with 'G' is
favoured since the quarrels started in the ruling
party. The Government functions although it is
in a minority; an unheard of thirfg in history.
Without a coalition, without the support of the
majority, the Government functions. That is
the charisma of the ruling party. ..

SHRI RAJNARAIN : Communist Party.

SHRI M. P. BHARGAVA : Then again you
may callita coincidence.

[RAJYA SABHA]
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Who arc the beneficiaries of all these qaurrels
and who are having a bright time under the
stars ? The first beneficiary was the President
of India, Mr. Giri. It starts with 'G'".

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Do not discuss the
President.

SHRI M. P. BHARGAVA : No, no. I am
just saying it. I am not saying anything
derogatory. The second beneficiary, again, is
the Chairman of this House, starting with 'G'.
The third beneficiary is the Deputy Speaker of
the Lok Sabha, starting with 'G'. It looks to me
that the Government is encouraging anything
beginning with 'G', whether it is gangsterism
which is practised in abundance these days,
whether it is groupism, which is the root cause
of all the trouble, whether it is graft or
whether it is greed. Everything with 'G'
flourishes—gangsterism, groupism, gralt and
greed. That is the order of the Government
today. It. is a coincidence that even in the
Opposition some people with iheir names
beginning will. 'G' flourish. Mr. Gupta is the
Chief Minister of UP, in spite of his being in a
minority as far as the ruling party is
concerned. My friend Mr. Gurupadaswamy,
resigned as Minister of State, but since he is
with a 'G', he became the Deputy Leader of
the Opposition. My friend Mr. Ganeshi Lai
Chaudhary, is another whose name begins
with 'G'. He became the Secretary of the
Congress party in Parliament Organisation.

KUMARI SHANTA VASISHT
about Mr. Bhupesh Gupta ?

: What

SHRI M. P. BHARGAVA : Then you have
reminded me about Mr. Bhupesh Gupta. His
name also starts with 'G'. He is the strongest
man of the Government today. Nothing can
happen, unless Shri Bhupesh Gupta has been
consulted and his masters have okayed it.
Unless his masters in Russia have okayed it,
nothing can happen in this Government. That
is the mighty power of Mr. Bhupesh Gupta.
He is under bright stars, again with a 'G'". The
irony of it is we all profess the name of the
Father of the Nation, who. again, happened to
begin with 'G', Gandhiji, and do everything
against what he taught. We do everything and
show by our action that we do not believe in
him and all this is happening in the Gandhi
Centenary year. Make hay while the sun
shines. While the Gandhi
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Centenary is 1 leing celebrated, forget the
country. 1 he country has become a secondary
thii g. The politicians are fighting like c; ts
and dogs and then they talk ofproecting our
image. They should be ashamed of this, that
they want to projeci our image. What they are
doing has never happened in the history of the
vorld and it shall never happen. Let us try
coolly and calmly. Still it is not too late. Lei
this madness all over stop. Lt sanity return
and let us think of the con try. Make it the
primary object and everything else secondary.
If we can do that we can still save the country
and posterity and history will say that the
leaders in India did not waste the oppo tunity
which was offered to them. Thank you.

SHRI BHUPtSH GUPTA : Mr. Vice-
Chairman, we have been treated to a series of
in teres I rig speeches on a subject-matter
which ¢ rtainly can be discussed seriously
with a view to influencing Parliament to nake
certain changes in the hideous rules and
regulations that obtain today with regard to
the salaries and emoluments of the Ministers
and members of the council of Ministers. It is
well known thai we have been in this House
pi iding for economy on the score not ;0 much
because the money saved .vill be very great,
but because the issue involves questions of
public morality and public standards.
Unfortunately we have not succeeded in
persuading the powers that be, over the last
sixteen, seventeen or eighteen years, to come
to the conclusion that they must set an exampl
\ being members of the Council of Ministers,
in plain living and, if possibl' , also in high
thinking. High thinking ; a matter of the
intellect, culture, education and experience,
but plain living, being a physical proposition,
I believe, be ecasily enforced. That has not
been done. Therefore, I agree with th<:
criticisms that are being made with regard to
the heavy expenditure that is being made on
account of maintaining the Council of
Ministers, the members of the Council of
Ministers.

Mr. Vice-Gha'rman, u is unfortunate that
some of my friends have brought in very
narrow party politics over this matter. Well, 1
may start with my friend, Mr. Bhargava. He
has given me a tribute, but it has taken him
eighteen years to realise that I am so
powerful when I am in the evening of my life
and about to retire. My friend, Mr-Bhargava,
sho lid have realised ifhe
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was so conscious about my powers about
which he has made just an ad hoc discovery. .
. (Interruption). When I heard Mr. Bhargava,
I felt it was the lamentations of a frustrated
and oppressed soul, and I sympathise with
my friend Mr. Bhargava because I have got
affection for him and his frusrtation is under-
standable, and his lamentations do not cause
me annoyance at all.

SHRI M. P. BHARGAVA That is
because I have spent the best years of my life
in the organisation.

SHRI BHUPESH GUPTA : I do not know
which is the organisation and which is not. If
organisation is to to be designated with 'O’ in
brackets, then so many others things could be
designated in this manner. That is for you to
settle. Why drag me into the conflict of the
organisation with bracketed 'O' and without
bracketed 'O' ? But he has made certain
criticisms, valid criticisms about
expenditure.

Now my friend, Mr. Pande, made a very
interesting speech and it was constructive, I
tell you, because 1 do not: allow political
differences here to come in the way of
appreciation. After all he had been associated
with one of our stalwart members of the
Council of Ministers, Shri Govind Ballabh
Pant, We had shared our time in this House
and I must say he was a man of simplicity.
But I cannot say this thing, I am very sorry,
about the son-in-law himself. But that is not a
disqualification. Why must everyone imitate
his father-in-law ? After all a son-in law must
be modern in everything. The only thing is
that sometimes they should not be too modern
in the matter of marriage. But he gave an
interesting thing. He said that some Minister
has spent Rs. io lakhs in the month of August
presumably in  connection  with  the
presidential election. After all it is a serious
matter. The position should be clarified. But
then he made out that so many calls went out,
he calculated. Well, as far as Mr. Giri's
election is concerned, 1 think we cannot
reckon it in terms of telephone bills but in
terms of political standards, public standards,
public morality, and that is what we want in
the Presidential election* Mr. Giri could not
be returned by telephone calls, Mr. Giri could
not be placed in the Presidential palace on the
basis of furtive or secret telephone calls Mr.
Giri won because of che massive support of
the people in the country, all over India.
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KUMARI SHANTA VASISHT :1It
is not so. That was a victory . ..

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) :Please. You
can speak when your mm comes.

SHRI BHUPESH GUPTA : He isnow
the President of  India. He is in his
position because of his moral authority,
because of his acceptance by ths masses of the
people, because of his acceptance by
Members of Parliament and members of the
State  Legislatures. I cannot count it in 'erms
of  telephone calls. Mr. Vice-Chairman,

assuming for the sake of argument that so |
Giri '

many calls went from Delhi to get Mr.
elected, do I understand that Mr. Sanjiva
Reddy got 1 lakh  votes only through
incoming telephones ? Surely telephone calls
went out in his case al?0. Therefore, I should
like to know how many telephone calls were
made in the month of August by the Prime
Minister, Home Minister and the Deputy
Prime Minister. Am I to understand that if the
Prime Minister was making telephone
calls worth Rs. 10 lakhs her Deputy would
be lagging behind ?  After all he is not a son-in
-law. He would be making also telephone
calls worth Rs. 8 lakhs pro-

r)ortionatc to his position. Therefore, do
'not know, Mr. Vicc-Cbairman, but these
are interesting facts

SHRI OM MEHTA : Just one clarification.
I have checked that the Prime Minister's
bill was Rs. 2,731.

St TIAATCAT : AIZT AT HET |
W9 AT A% ATET | TEA @A AT
fr wa 54 @w fagr IR 4 o
wzZar 7 g fr 37 95 fear @ waf
g 9% & fogr | ot Aa qgar S agi
AT E § 98 A% WY TAGT AL G §
AT AT IARY THF G R @ |

AR, WO ATET ATE SmET 2 |
oY A7 ¥gar A ST AFAE W@F g1 AT
7z e R g 5% e faar o &Y
garT &% & Wy fF A q4g FU FT
% aarg e wgr 3% fFar, gawr w9
Fr g feo dta & iR S e

Y wWigwr  are)
ANAT  AEL |

qg TAA-TAT
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SHRI C. D. PANDE : Sir, on a point of
order. Mr. Bhupesh Gupta has referred to the
Deputy Prime Minister. Just one thing . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : It is the point of order of Mr.
Rajnarain. Mr. Mehta, have you anything to
say ?

SHRI OM MEHTA : This is my personal
information that the bill is not more than
that.

SHRI BHUPESH GUPTA : I am

of) vreATOae o A, afed, & ada
71 gy I=m e fF gua 3w a7 fan
frogmar 2ot smaes & fF gwrd
qHAT THHOE 2| Ar u4g  HecT gy
TS AT A AT wE @ & 9
SHST BT | TEM  FEia war R A

ey ‘\-"'Fl“' .
SHRI BHUPESH GUPTA : All that I
warned to say is ...

o} TERRES o ofinE, W 9w
A%t a2 fr ot 9= @@ A aea
AT | SEE S wgr fF e 9w
#T fear ag wea &

sure, Mr. Vice Chairman,
Presidential election ...

during the

SHRI G. D. PANDE : Mr. Vice-Chairman,
my point of order remains. Mr. Bhupesh
Gupia has said that the Deputy Prime Minister
may have also made some calls. The Deputy
Prime Minister resigned on the 18 the of
July.

SHRI BHUPESH GUPTA : The election
started from July.

SHRI C. D. PANDE : The real month is
August. Therefore, Mr. Murarji Desai had no
occasion to make that.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) :Wheiher it is the hon. Prime
Minister or the Deputy Prime Minister, they
are not substantiated.

SHRI BHUPESH GUPTA : All that I was
saying is let us not suggest as if in the case of
Mr. Giri it was all outgoing telephone calls
and Mr. Sanjiva
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Reddy got i lakh votes through in-co ning
telephone calls. There has been operation of
th< telephone both ways. Tlow much each has
spent or for whom they i ave spent, we
cannot say.

TH-; VIC) -CHAIRMAN (SHRI AKBAR
ALI KHAN) : You come to the Bill.

SHRI BHUPISH GUPTA : I am
coming. It is ve y important, Ministers'
expenditure. N lturally I know that
Minist :rs  are expensive. Let us find it
out. After all we do net know. Mr. Ram
Subhag Sin?h is a very lovable man but he is
also a i;ilkaiive man. I am sure !n; has been
talking  on the telephone all the time. AM I
to understand  ihat these telephone charges
were not made ? Surely they  wire made.
Mr. Dinesh Singh may be i liking to othres>
They may have beei talking. Butlet usl
know. This ca; be easily found out by
checking up bills of the Government and the
Ministers  concerned.  That is not the point
The only thing is let us not say something as
if one side is guilty and the other is iot. Both
sides are guilty if you find that way.

Now I find hat I am going through
interesting, excit ng time. After the split
in the Congress vvc find that lot of things
are being said w lich were not said before.
Now, may I as< in all humility why did
not Mr. Asoka Metha resign from the
Government in protest against the Rs.
16,000 spent on rirn ? May I know why
Dr. Ram Subhamy» Singh did not quit the
Government because Rs. 17,000 were
spent on him, iccording to my friends
there, and when in addition he was using
a car which looked like a ship in the
street? 1 would like to know why Mr.
Desai did not re I ign from the Government
when he was di awing the same amount
as others. 1 say the going was good then.
So, nothing is to be blamed. Now the
going is nt good. We have
become saints. AB Dr. Radhakrishan used to
say, every sant has a past; every sinner has a
future. I do hope that the sinners on this side
will have some future. But as far as their past
is concerned, it is well known. Therefore 1
think you are so. I can understand Mr.
Rajnarain. He has never been a Minister and
perhaps he will never be one, like me. I can
understand Mr. C.D. Pande. Although he was
in the very proximity of the high-powered
position of Mr. Govind
BallabhPant, heistheone son-in law who has
been let down in the country. Can you deny it?,
How can I become equal to him? He is
the one
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son-in-law who was let down very badly
when other sons-in-law have become
prosperous.

SHRI RAJNARAIN : Not let down.
Willingly.

SHRI BHUPESH GUPTA
that my friend is a saint then?

May I say

Therefore let us not go into this. These
Congress Ministers have broken up into
groups each trying to say things against the
others. It helps the public because there is a
saying that when thieves fall out with one
another, honest men come into their own. Here
to some extent we should welcome what is
being revealed by both sides of the House by
former Ministers because they enlighten us. It
is entertaining; besides it is instructive also.
But we must not overshoot the mark
sometimes.

Coming to the Ministers, the Council of
Ministers, this one is for 15 days. They want
to stay longer in the house. (Interruptions) As
you know, most of the Ministers under
capitalism are not for the good of the people
but are for the goods of the people and when
they collect so many goods and store them in
the house, it takes a little time to remove them.
Fifteen days may not be enough. So, I do not
know about that. But here this is a small thing.
But the main thing is this. I do not mind the
wives and the family members of the Ministers
staying a little longer. Mr. Babubhai Chinai is
a member of the House. And when Mr. S. K.
Patil was out of the Ministry, Mr. Chinai's
house at Akbar Road was placed at the
disposal of Mr. S. K. Patil. He lived there. Is it
not corruption?

SHRI C. D. PANDE : What about Mr.
Krishna Menon ?

SHRI BHUPESH GUPTA : Mr. Krishna
Menon? He lived in his own house....
(Interruptions). He paid a regular rent of Rs.
1,500. Mr. S. K. Patil, in the first instance, did
not lived in his own house here.

SHRI S. N. MISHRA (Bihar) : No, no.
has no right to say that.
SHRI BHUPESH GUPTA : He lived in Mr.
Chinai's house . (Interruptions).
SHRI M. P. BHARGAVA Several

thousands have not been paid at all till today
by Mr. Krishna Menon.

He
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SHRI A. D. MANI(Madhy Pradesh) Who
told you that, Mr. Gupta? Questions have
been asked. Mr. Krishna Menon did not pay
rent.

SHRI BHUPESH GUPTA : Find out then.
It is wrong. Others did not pay rent.

SHRI S. N. MISHRA : On a point of order.
We have been observing a certain decorum in
this House. We never discuss the conduct of
the honourable Members of the other House.
But it does happen that we discuss the conduct
of the Ministers. They arc exposed to the
public view. But we never bring in individuals
like this, particularly honorable Members who
belong to the other House. It is never done.

SHRI BHUPESH GUPTA : I am very glad
that my friend has said it. So much I hear from
him now. But when they were discussing
about Members of this House, well, surely, I
did not object to that. Surely, Shrimati Indira
Gandhi is not a Member of this House a
member of the Government. And Mr. S. K.
Patil is a former Minister. We can discuss
about former Ministers also. Why can't |
discuss about a former Minister? In any 'case, |
am discussed in the Lok Sabha; I will discuss
others here. ©

SHRI S. N. MISHRA : No, no.

SHRI BHUPESH GUPTA It is my
fundamental right. I do not believe in that
decorum, bogus decorum. When Mr. Bhargava
said that I am guided by my masters in the
Soviet Union, I did not protest against it. Was
it a very decorous statement? I am not going to
be cowed by this kind of thing. Everying shall
be discussed. I say, go after all the Ministers,
all of them, in power, out of power, in totality,
they are building up a system of extravagance,
ostentatious living and corrupt standing also, at
some time. Find it out. I have not objection to
that. And this should be done.

The trouble with my Congress friends
sometimes is that when they leave the
Ministry they become pious saints. When they
are in the Ministry, they arc for taking as much
as they can. Who does not know that when
Mr. Morarji Desai was living as Finance
Minister in Willingdon Crescent, his furniture
and other things cost more than Rs. 30,000 the
scheduled charge? He overdrew and much
more had to be given. Well, find out from your
records. I am not saying this out of my hat. It
is in the
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records which will be available in the De-
partement of CPVVD that Mr. Morarji Desai
could not live with scale furniture etc., worth
about Rs. 30, 000 and that he needed more. I
say, if any other body in power be exposed, he
should also be included. I agree there. But do
not try to make out that these who have left the
Congress and put tilak on their foreheads have
become angels and that the others have
become villains. You have shared villainy
together; you have shared corruption together;
you hvae shared authoritarian power together.
You have not listened to us. When we moved
an amendment to this Bill, Mr. Mishra and Mr.
Bhargava on that side, they did not ote with
us. Today, they blame them for such an
amendment. But why have this belated
wisdom? Is it politically wise? Why-is it
partisan? Than why questions not of public
morality be discussed? We are doing it with a
cool mind without passion.

Coming to the Ministers

SHRI S. N. MISHRA : You are defend-ing
the Government. Go on.

question

SHRI BHUPESH GUPTA : I am not. How
am [ defending the Government ? If I do not

SHRI S. N. MISHRA : What else are you
doing?

SHRI BHUPESH GUPTA : 1 am not. My
friend need not provoke me. I know when I
will defend the Government. The moment you
try to oust this Government by a combination
here, no matter what happens, this
Government shall be defended by wus
(Interru/iHons). But here I am not defending
the Government. I charge the Government for
all that has happened in regard to this matter.

Mr. Vice-Chairman, points have been
raised; they should be seriously considered.
Take the case of the houses of the Council of
Ministers or others also—the Council of Junior
Ministers. Why should they have such big
houses ? Is i t not possible to accommodate
them in smaller houses and save expenditure,
more so in the interest of public morality and
to set some standard? A Minister is not judged
by the bigness of the lawn of his house or by
how many times his Alsatian dogs bark.

SHRI A. D. MANI : One dog?

SHRI BHUPESH GUPTA : Man) dogs
because I know all right.
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SHRIM. P BHARGAVA Alsatian
dogjalso protot. Do not forget it—they also
protest.

SHRI BHUPESH GUPTA Well
particularly sdne hon. Members—if their
Alsatian dog? >ite them, the dogs will die not
the Mem >ers. Now, Mr. Vice-Chairman, it is a
< ery valid ciriticism. It is not a question of p
irty thing. I think we should discuss this th ig.
What points my frinends from this side have
raised are very valid. This is what .ve have
been saying for the last i6 years ;i.bout the
council of Ministers. Why sly uld it be like
this? So Rs. 30,000 was spent on furniture
alone. And there ar so many other things. It is
possible for o Br friends in the Government to
live in srai ler houses. It is good sometimes and
1 am sure that by living there we can discharge
our duty better. Take, for exa nple, West
Bengal. We are in the Govenment today. Wc
are also in the Government at some places. Our
Ministers are drawing Rs. 500 p. m. All of
them are fiving in very small houses, one-
roomed or two-roomed. I know of a Minister
who had been living in the same house wiich
we rented for the Communist Party in 1941 on
a very small rent. Like that th re are some;
others also. Mr. Ajoy Mukhe [jee, for whom I
have great respect, when he shifted to his little
flat we met him. He had not much furniture
and I sat on his own cot. So they are living like
this. So also other Ministers belonging to
thevaerious parties are living in this manner.
Art they inefficient, or are they not discharging
their duty conscientiously Surely, they are. The
other day, a Minister, a member of my Party,
has been sworn in, M \ Kanhai Bhowmick. He
was offered a big flat. He declined and instead
has taken a flat in the Gariahat Housing Estate.
It is a two-roomed flat for Rs. 70 or 80 p. m.
He is living there. And I am sure he is a letter
Minister than any of the Ministers living in
sprawling  houses.

KUMARI SHANTA VASISHT : On a
point of order. May I know how did the
Kerala Ministry then come down on grounds
of corruption?

SHRI BHUPESH GUPTA : That we
will discuss later. Presently we are dis-
cussing the Central expenditure.

SHRI S. N. MISHRA : You have sat in the
Opposition in Kerala along with them. Nov
you have broken away from them.
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SHRI BHUPESH GUPTA : You are saving
this things, Mr. Mishra. You may claim to be
the Shankaracharya of India, but I am a
common man. Therefore, if I commit an error,
correct me. Set Standards here.Presently we
are discussing the Centre. Therefore, let u"
discuss this. Today «t suits you more to
observe all this.

Sir, my friends was a Minister at one time.
Surely he did not go on a hunger strike because
he was getting too much money. That is not the
point. The point is Central expenditure on this
item at the moment. Scheduled expenditure on
furniture was Rs. 30,000. If you take away
some plot from each of the Minister's you
could build small mansions for your class IV
employees. For them there is no accommo-
dation. We are told that in Dehli there is no
space and, therefore, they are put far avvAy
from their place of duty. The lawns of the
Ministers, houses could be utilised for building
accommodation for government employees
who would be very near their offices and so on
and they would be in a position to save a lot of
money which they now spend on transport and
also save a lot of time.

(Time bell rings)

Then, with regard to the cars of Ministers.
You remember Pt. Jawaharlal Nehru once sent
instructions saying that Ministers should use
small cars. Pt. Jawaharlal Nehru had very
interesting ideas. He will issue instructions but
would not bother whether they had been
followed or not. Suddenly he issued
instructions that Ministers should use small
cars. After that he should have seen that his
direction was carried out. At least in one
Cabinet meeting he should have taken a roll
call of people with big cars and so on. But he
did not do so. New we find some Minister
using small cars but the other Ministers not so
big are seen using huge cars,

SHRI A. D. MANI (Madhya Pradesh) :
Which Minister uses a small car ? It is a
matter of public interest.

SHRI BHUPESH GUPTA Small
Ministers, small as they look, to make
themselves big they must ride a big car. Well,
that may be the reasons. These are
psychological matters and we can discuss this
matter. Sir, there are some Ministers to whom
I would not like even to provide a cycle
because their work is not worth it. Therefore,
if you ask for my advice, I would say that
some Ministers should goon a
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scooter of their own. What is wrong in their
going on their private scooters ? The point is
not that. The point is huge cars and also their
lecturing against ostentations living and then
themselves rolling about in cars costing Rs.
1,25,000. I say you are insulting the common-
sense of our people.

Then, you come to telephones and water
charges. Mr. Satya Narayan Sinha once
revealed in this House that his water bill came
to about Rs. 6,000. But I do not mind that
because this Government has committed so
much sin that they required a lot of water to
wash their sins. Therefore, we can under.?tani
their expenditure on water. Then electricity and
other things are also spent magnanimously.
There should be economy over these items. I
find some Ministers are taking advantage
ofvarius other things. All that should be
discussed. There should be a vigilance
committee to look after all this. Well, if they
spend much money, I thought we could as well
name them here.

You know, Mr. Vice-Chairman, when it was
suggested in the original Bill in 195a that the
Prime Minister should take Rs. 5,000 or Rs.
10,030 as salary, Pt. Nehru refused and said
that he would take the same salary as any other
Cabinet Minister plus, of course, the
sumptuary allowance.

With regard to the sumptuary allowance,

may | make a submission in good humour ?

[n the past Ministers used to give dinner

o Members of Parliament and spent that

umptuary allowance overit. I do not

:now how many of you get dinner now out

if that sumptuary allowance. But I may

ay to the credit of Mr. S. K. Patil that he

ised to throw huge parties but in those

arties there were more of film stars than

lembers of Parliament. I can name

aem. Afterall, Mr. Vice-Chairman, in

iat galaxy we could have a look at the

hole number of film stars in the country.

hat was, therefore, good. Therefore.

say this sumptuary business should also :
gone into.

Finally, in this connection, Parliament ould
really think of appointing a Com-ittee which
would go into the question revising the
enure criteria, set standards, irm? which

should guide the Ministers' laries and
allowances. Only then we n arrive at
constructive  suggestions.

Mr. Vice-Chairman, Sir, finally, as far
M.Ps. are concerned, let us not plead if we
are very economical, all examples
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of simple living. Not at all. Compare our
expenditure or our amenities with what is
spent on a class III or IV employee. The
contrast would be shocking, something which
would put us to shame. We do not increase
their salaries

4166

KUMARI SHANTA VASISHT
about class I officers ?

: What

SHRI BHUPESH GUPTA : I do not know
about class I officers. But, surely 1.C.S. people
are getting a lot of money Rs. 4,000 per
month, going about in huge cars. This, again,
is very bad. You should really exercise this
kind of humility and economy from the point
of view of not money only but from the point
of view of public morality.

Finally, I would like to say about our
income tax business. Mr. Vice-Chaiman, the
income-tax in our case should be deducted at
source. Many of us do not like going to the
income-tax authorities. We do not know our
net income except when the return comes.
Therefore, deduct income-tax at the source.
Some of us were born not to earn any taxable
income. By virtue of my being a Member of
Parliament I am earning some taxable income.
Why then sould the income-tax not be
deducted at the source ?

I have a letter from Mr. Sethi saying that the
question will be decided and the Government
is considering the same. How long will it take
them to decide ? We should know how much
exemption they will give from the salary. If it
is Rs. 2,000 per year, then we go outside the
category of taxable income. Let it be settled.
Let them consider it. But the point is some of
us are feeling very badly about it. Otherwise,
some day my friend will say that Bhupesh
Gupta has not submitted his income-tax return.
I tell you my income-tax return will not be
worth the paper on which it is written. I think
this question should be considered.

Now Mr. Shah is here. He is sitting here as
the Leader of the House. I hope he shares the
sentiment of the House about reducing the
ostentatious living- and setting an example
before the country as far as ministerial living is
concerned . The suggestion should be taken
seriously. I think our Ministers will not be any
the worse from thepoint of view of public
efficiency if they live in smaller houses, spend
a little less money, go about in smaller cars,
and do not take sumptuary allowance which
which we do not know how they spend.
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SHRI BANJCA BEHARY DAS : Mr.
Vice-Chairma , Sir, there has been an
interesting delate on this amending Bill. Many
of the speakers have brought in individual
Ministers into the whole picture and have
spoken about their telephone bills or electa-:
ity bills or about the big cars they are
enjoying. I am not going into the cases >f
individual Ministers.

[THE VI:E-CHAIRMAN (SHRI D.
THEI'GARI) IN THE CHAIR]

But I am here to say that unless we, whether
it ue  Ministers or  Members of
Parliament, set a standard, we would
all Df us gradually  become the
laughir. j  stock of the whole country.
I wa t to plead here—and I want to view the
entire matter in an objective manner—that
we should immediately set up a commit) :e,
not of this House but of some impartial
persons including judges, to recommend to
Parliament and the Assemblies in 'his
country as to what should be the salary i nd
what should be the amenities of the Ministers
and Parliament or Assembly Members,
because whenever a question of any facility
to the Ministers comes, then all these
scandals are raised here. And wh: never any
question of salary or allowance: to Members
of Parliament comes, always there is an
artificial situation here in which some people
support it and some people, even though they
want it, oppose it. I want to plead here
that it is high time that all these nasty
dialogues that are goirg on either here or in
the different legislatures of the country
should end once and for all. And we should
not decide how much we should get or how
much the Ministers should get, but somebody
else should decide how much the Ministers
and the Members of Parliament and
Assembly Members should get. Some of the
1 linisters are here and I think they must b>
feeling very bad when all these bad thi Igs
are spoken against them. This is natui il
when they are functioning under the p iblic
gaze. What they  do, how much money
they draw, what their perquisites are, what
their electricity bill is, what their telephone
bill is, whether it is lightning call or ordinary,
all these things are naturally discussed here
and it is being discussed throughout the
world.  But what [ want to pie: d here is
thataileastin Indian conditions, not only
should we set certain standards about it, but
this debate also should end for all time to
come, not only in the interest of the country
but in the interest of th; Ministers themselves
because every now and then they should not
be brought in this manner. So, Mr.
Vice-Chairn an, I expect that when the
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Minister replies to the debate, he will come
forward with some concrete suggestions. This
is a question not only of Members of
Parliament but Members of the various
legislatures. 1 would suggest that the
Government should recommend to the next
Speakers' conference to sei up a committee—if
ihey warn ihey can have the assistance of some
judges also—so that the committee can decide
what should be the salary of the Ministers,
what should be the salary given to the
Members of Parliament and Members of the
Assemblies and what amenities or prequisites
the Ministers should enjoy. Unless you do it,
unless you entrust the matter to some other
body, say, a body of the Speakers who have
intimate connections with the Members of
Parliament and Members of the Assemblies
this washing of dirty linen will go on. You
may be responsible for it or they may be
responsible for it; or they may not be re-
sponsible today but they were responsible
yesterday. So all this talk will continue and we
will be functioning in an atmosphere which
will be absolutely artificial.

Mr. Vice-Chairman, Sir, I want to say that it is a
bad system to have perquisites and amenities,
whether thay are in connection with Ministers
or in relation to Assembly Members, because it
is another way of drawing more money from
the Exchequer but telling the people chat we are
living on very meagre incomes. It is an
artificial atmosphere and I can tell you that in
most of the countries, particularly in the
democratic countries of the world, the Ministers
and Members of Parliament never enjoy any
type of amenities or perquisites, excepting the
salaiy which they draw and which everybody in
the country knows. I think most of the
Members must have seen the living
conditions of some of the Ministers in ether
countries. I am not going into cases of
individuals. But take the case of the Prime
Minister of this country and the Prime Minister
of the U.K. Most of the Members might
have seen i0, Downing Street. Can any body
tell me if they have seen more than one guard in
front of i0, Downing Street to protect the Prime
Minister of that country ?  But what is the
contrast in this country ? I am not saying that
security arrangements for the Ministers or for
the Prime Minister should not be made.  But
can you say that the Prime Minister of Britain
is less secure by having only one policeman
standing near the gate even though everybody
can go to the gate, any visitor of the world,
whether he comes from the Soviet Union or
from Indian or from the American countries ?
The UK. is
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an affluent country but the Prime Minister still
lives in the same old house where the past
Prime Ministers had been living 50 or 60 years
ago. That is why I want to plead here that let
us think in those terms, not in terms of
peisons, whether it is Mrs. Indira Gandhi or
somebody else because nobody knows in this
changing world who would become the Prime
Minister of the country after a decade. So |
want the Speakers' conference to be ap-
proached by ihe Government of India co
recommend to Parliament and to the
Assemblies in this country how much salary
and what other benefits the Minister* of this
country, including the Prime Minister, and the
Assembly Members and Parliament Members
should get. Other-wise,whenever there is a
little amendment about the salaries and
allowances to the Minister or to the Members
of Parliament and Members of the Assemblies,
all these dirty linens will be washed, and those
who have some experience about the function-
ing of the Government, some of the Members
on this side, will be able to say what amenities
the Ministers are getting and in which manner
they are being misused.

Mr. Vice-Chairman, whatever might be the
telephone bill of the Prime Minister, I am not
concerned about it—it may be Rs. 2,000 or it
may be much more—because I do not know
how che accounting procedure has been done,
or how the information has been given here. I
knew these allegations come because these
friends are in the Opposition. But is it not a
fact that from 1947, since the day we started
functioning in the Opposition, the entire
Congress Party during the elections was
misusing the telephones, was misusing the
entire publicity machinery, was misusing the
public relations department, for election
purposes ? And the same scene is being
enacted here. Mr. Bhupesh Gupta may be
talking in a language which may seem as if he
is defending the other side; I am not going to
that aspect at all. I am only saying that
whatever misiake has been committed, lei us
forget it and let us set a standard here. Now,
are we prepared to do it just now ? We know
that telephones are being misused every now
and then. They are being misused even now
for the Bombay session. If you want instances,
I can give; but I do not want to give. I know
that even the telephones of the Gujarat
Ministers in Ahmedabad must have been
misused. So , I am not going to blame only
you here. But there must be
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an end to it. How long can we carry on this
conflict throughout India and thereby tell the
people of India that not only those who arc in
the treasury benches just now, but those who
were in the treasury benches two or three years
ago have also committed the same mistake, the
same crime and all the politicians in this
country are to be blamed for it ? I know Mr.
Bhupesh Gupta is leading a simple life; there is
no doubt about it. But he should not think that
by protecting the other side, the people of India
will think that Mr. Bhupesh Gupta as a
politician is of a different calibre and Mr.
Gujral or Mr. K. K. Shah is of a different
calibie. Because of the misdeeds of the
Government, because of the misutili-sation of
the Government machinery for party purposes
and election purposes since 1947, the people of
India believe that all the politicians in this
country who are in power are misusing the
Government machinery and those who are not
in power will do it if they come to power.
Instead of thinking in terms of persons, now
that the character of the Government is chan-
ging—somewhere the Congress is ruling and
somewhere alse the United Front is ruling, and
some other parties in collaboration with this
party may also rule—and when all the parties
have been on the defensive, either as Ministers
or as Assembly or Parliament Members, it U
high time that all of us set a standard.

And the standards can be set and the laws
can be framed only by the Government. So, |
will plead with the Home Minister when he
replies to the debate that he must come here
with a categorical suggestion for all times to
come. Let us end this debate that is going on
everywhere, not only in the Parliament, but in
the Assemblies also. And there is only one
method of ending it. | am again making a
suggestion. Is he prepared to set up a
committee on which there are persons who are
not Memb:rs of Parliament and who would
decide for all times to come ? Of course,
situations may change. But the salaries and
allowances of Members of Parliament must be
decided once and for all. If you are not to
entrust chis matter to such a committee, I will
suggest another thing. Every now and then a
Speakers' Conference is being held. The
Speaker of the Lok Sabha or the Chairman of
the Rajya Sarjha or the Speakers of the
Legislative Assemblies are the proper persons
who also know the conditions of the Members
of Parliament or of the Assemblies what their
amenities are what their salaries and
allowances are and what amounts
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tlie Ministers are getting what th;ir stan
dard of living is , keeping in view the all
India standard, keeping in view the eco
nomic conditions ii which millions of our
people are living, etc. A certain formula
can thus be evolved. Today I saw a news
items in the press. Then was a report
about the Bhootali rgam Committee on
Direct Taxes ii lie advocated that
because of ths con plex method of calculation
in India, thjt exemption limit  for income-tax
should be raised to Rs. 7,000 or Rs.
7,500. And I am happy for the news that the
Government of India has rejected that
proposal. What is the reason they have
advanced ? I am  not objecting to their
rejection because a very small percentage 01
people is covered in this poor country ii you
accept this exemption limit of Rs. 7,500. But
the only reason the Government has given is
that in India most of ths people are very poor
and their income is at the lowest level, and the
exemption limi  that has been fixed— Rs.
4000 or whatever it might be—has some
relation to it.  If you raise the exemption
limit to Ri. 7,500, then the proportionate
relation or the margin between the lowest
income and the highest income which is under
the income-tax group will be large. When it
comes to the question of determining or raising
the salaries and allowances, how much
benefit or  what comforts .Members  of
Parliament or of Assemblies should have, we
should take into  account the relation
between the lowest income grou]: and the
highest income group in this country.
(Time-bell rings) Millions of our people are
living with scanty sums. Thai is why I say it
is time these matters shou d be discussed in this
way.  {Time-bell rings) Sir, in the endI
only want to sav that because of the colonial
and feudalislic traditions in our country, our
perquisites and other benefits have something
to do with our individual prestige. Of course,
we know in this country where persons like
Gandhi have been born, we hav no
privileges,  perquisites have no relationship
with the prestige and dignity  hat one enjoys
in this process. Bat unfortunately after
independence we have stooped down to such
a low level that our perquisites and other
benefit 1 ave some relation to the dignity and
prestige that a man enjoys. The colonial
and feudaltstic tradition has gone deep to such
an extent that even today in the rules and
regulations of the Government of India we
find the name of the Secretary of Stat<: in
Council and even nov\, after 20 or 2: years of
our independence, the Fundamental Rules
also mention all those peisons .

[15 DEC. 1969]

of Ministers iAmdt.) 4172
BUI, 1969
SHRI BHUPESH GUPTA You ask

whether they put a photograph of queen
Elizabeth for the photograph of Smt. Indira
Gandhi.

SHRI BANKA BEHARY DAS. : 1 do
not know that. But our Fundamental Rules
have never been touched during all these
years. All those photographs of princes and
queens might be there when naturally a fairly
large number of rajas and maharajas are in the
opposition parties also .

SHRI BHUPESH GUPTA : When Mr. S.
K. Patil was a Minister, he had the portrait
of Eisenhower.

SHRI LOKANATH MISRA : Were you
going to his house also ? Were you paying
frequent visits to his bedroom ?

SHRI BHUPESH GUPTA No, no I can tell
you, Mr. Patil's bedroom accessible neither to
you nor to me.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Mr. Das, kindly wind up now.

SHRI BANKA BEHARY DAS : Here

in this country, Sir, because of this feudalists
attitude with which w'e have grown, certain
amenities and perquisites are being given
greater importance. In this connection I would
like to draw your attention to all those rules
and regulations of the Government servants in
which still the name of the Secretary of State
in Council continues to be mentioned. In the
beginning of every session of Parliament, we,
Members of Parliament, get summons from
the Secretary of our Rajya Sabha wherein
usually it is mentioned, "You, Shri Banka
Behary Das, are summoned to attend
Paliament," and so on so forth. Is it proper that
when we profess a socialistic pattern of
society, when we talk of austerity, when we
talk of doing away with these colonial and
feudalistic traditions, this procedure should
still be continued ?

SHRI BHUPESH GUPTA : I think it
should be worded like this : Give the House
your company when it assembles !

SHRI BANKA BEHARY DAS : Whatever
it is. You can say, "Under Rule so and so the
President of India requests you to attend the
Rajya Sabha which will meet on such an'l such
a date...", or ". . . you are requested to attend
the Rajya Sabha session on such and such a
date. .."
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THE VICE-CHAIRMAN (SHRI KUMARI SHANTA VASISHT : Mr. Viee-

D. THENGARI) Please wind up.

SHRI BANKA BEHARY DAS : Sir, I may
be digressing a little but here i:1 this country we
are still functioning in an atmosphere which
has so much relevance to the feudalistic or
colonial atmosphere as a result of which all the
rules and regulations that were created when
the British were here, have not been changed to
suit our present conditions. We still follow the
same practice which they follow in England
where they say, "The Monarch of England
summons' the Members of Parliament. . . .
Even after 20 years of independence we have
not changed this practice. When this new
Government tries to change all these rules and
regulations, I request it to make a departure
from this procedure. I also request through you,
Sir, the Chairman of our House to make a
departure from the present procedure as
regards the summoning of Members of
Parliament to the Rajya Sabha sessions. At
least from the next session in February if we
meet at all again —I hope the summoning will
be in the form of a letter...

SHRI BHUPESH GUPTA : Including the
B.S.V.P.

SHRI BANKA BEHARY DAS : Let us see
how it comes out.

SHRI LOKANATH MISRA : Mr. Bhupesh
Gupta is moving closer to the Treasury
Benches. Is he getting an invitation for the
Bombay session ?

SHRI BHUPESH GUPTA : I am sitting
happily by the side of your friend, Mr. Banka
Behary Das.

SHRI LOKANATH MISRA : I said you are
moving close to the Treasury Benches.

SHRI BANKA BEHARY DAS : As long as
he is on my side you need not fear, But if he
goes further on that side I cannot  help.

SHRI LOKANATH MISRA He is
attending the Bombay session. He has made
the suggestion . .

SHRI BHUPESH GUPTA : I can tell you
that that is one place where I shall never go. |
will retire from Parliament not from this
place.

Ghuirman, Spiritually Mr. lihupesh Gupla is
very much there. Only phyrirally he is here.
His mind is there and his whole support is
there (Government side) .

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, she may say anything she likes. But
it is very difficult for us to find out where the
lady is physically and where she is mentally.

KUMARI SHANTA VASISHT : But where
are you physically ? You are here, but your
support is there, You are a pillar of support for
the Government. You cannot deny it.

Mr. Vice-Chairman, the Prime Minister is
dismissing her ministers just like musical chairs.
One batch goes and another comes in. Then
again it is thrown out. Of course, the Ministers
are such that nobody sheds any tears when they
are thrown out because they hardly represent
anybody. So, whenever they go out, nobody
shids any tears for them. They are picked up
from somewhere, some non-entities. Recently
when our External Affairs Minister was in
trouble, other Ministers were quite gleeful about
it. If Mr. Goebbels is in trouble, the others are
gleeful about it. Like that they are going on. So,
considering the way they are being dismissed
every now and then, one can expect that a Bill
like this is very necessary because every now
and then they will have to vacate their houses.
One month's time should be there. As Mr.
Bhupesh Gupta has said, they are more
concerned with the goods they can take than
with the good of the people. So, when the goods
are to be taken out of the house, it takes
naturally a long time. The Ministers are
acquisitive also. They want to acquire a lot of
things. Not only they, but their PAs also acquire
many things. They also want to acquire things
like television sets, transistors, etc. Not only
that. They even ask some Members of
Parliament, "please give money for this purpose
or for that purpose". God alone knows what that
purpose is. Some of our Members were
labouring hard to justify the Government. Mr.
Bhupesh Gupta was especially anxious to justify
the Government. His entire scheme is always
how to help the Government to stay in power.
As regards the Communist Party, of course,- it
does not shed any tears when Khrushchev or
Bulganin goes out or somebody else goes out.
When
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Stalin's dead body even was removed they did
not *hed tears though they bring directioi I
from Russia down to this country. They get
their directions from Russia aid carry them out
here. But they become absolutely worked up,
particularly the CPI, about this Government
that it ;hould not be touched, it should not be
toppled, otherwise, they will have a c<
untrywide strike for the sake of this 'opposition'
Government. This has to be kept up ir power-
an "opposition" Government. M . Bhupesh
Gupta becomes very much worked up and his
target remains the oi e who is likely to create
difficulties for tie Prime Minister. He does not
fund on as a member of the Opposition. He is
always worried as to how to safeguard the chair
of the Prime Minister. So, lis attack has to be
taken with a very big bag of salt, if I may say
sO.

I will also sny a few words about the
Ministers and other things. Many or the
Ministers often complain that they have no
work to do, that they are not given any work
They are not entrusted with any work. We very
often hear the quorum bell ringing because
none of the Ministers is pre: ent here for the
debate. Even when some Ministers are present
when the debate tales place, they give either a
wrong reply or a half reply or a quarter reply
and try to get away thinking this is a battle of
wits and don't realise that the debate in the
House is meant for mutual consultation
between the Government and the various
parties or their representatives, for exchanging
different views nnd opinions, for shifting and
sorting Go', ernment policies and programmes
on the basis for what the members of Parliame
it who are the representatives of the people, say
here in the House.

This is a sovereign body. The Members of
Parliament are representing the interests of the
people at large. It is not only the Prime
Minister who represents this country and the
people. Everybody who comes here elected in
this House or in the other House represents the
interests of his Slate or his constituency and it
is his sacred duty to prove worthy of the trust
that is reposed in him by the people whom he
represents. He or she has to put forth his or her
views in the interests of his State or her State
and the people in general. But the Government
is not even aware of this particular thing, its
obligations towards the Opposition people. It
has taken such along time

[15DEG. 1969]

of Ministers(Amat.) 4176

Bill, 1969

even to understand that they have an official
opposition. They are not even aware of the fact
that the official Oppostion is part of the
Government; they do not know their duties
well, when the quorum bells ring, the Ministers
are not there. On the other hand they are very
dutiful during the off-Session period, you can
see at least half a dozen of them or more sitting
in the Central Hall day after day perhaps to
pick up some intelligence for the Prime
Minister; they want to hear what the Members
are talking about and what their views are so
that they can carry tales and inform the Prime
Minister as to what is actually happening and
what the people are thinking about the
Government. They even do not go to their
offices but they have so much time to spend in
the Central Hall during the off-Session period.
They have no time to sit in this House when the
House is going on. They are also supposed to
be very busy Ministers, but actually they are
busy taking tea or spending time in one
another's house intriguing extensively for the
sake of the Prime Minister, I suppose.

SHRI LOKANATH MISRA :
consolidating their own position
also.

They are

KUMARI SHANTA VASISHT :
They are doing a lot of intrigue work in which
some of our Ministers are very much
specialised. They find so much time to sit in
the Central Hall but they do not find time to
attend the House or be attentive here when the
House isactually sitting.

Sir, I may also say that they talk about
simplicity and so on. I think they have a large
number of parties; they get their sumptuary
allowances and so on and they hold parties
mostly at night and do planning behind the
scene. The Sumptuary allowance is waste. It is
only for groupism. But on the surface of it they
keep themselves very innocent-faced. About
this particular thing the less said the better. Mr.
Bhupesh Gupta talked about the allowances,
etc. of members and so on. Why should he
compare a Member of Parliament to a class III
or a class IV employee? I have worked class [V
employees for quite some years; we are also
concerned about the poor people very much.
The Prime Minister who is heading this feudal
Government thinks only of herself; she is very
proud of her feudal outlook and Mr. Bhupesh
Gupta is very proud of it, all the
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time defending this Government. They have
got big contractors. Princes and big moneyed
people, whereas they talk about the poor
masses and the socialistic pattern of society. I
do not see any poor people with them. They
are mostly Princes and moneyed people who
are with them. Why do they talk about the poor
people and so on ? But a Member of Parlia-
ment has to pay everything himself.

Sir, they talk
bills of Ministers.

about the telephone
I challange that state
ment that the hon. friend over there
made about the Prime Minister's tele
phone bill, that it was only Rs. 2 thousand.
I challange it because even their P. A's.
and Private  Secretaries' telephone
bills are much more than that. They have got
their P. As., their Private Secretaries and all
sorts of paraphernalia. Their bills are much
more than that. Not only that, but I shall go one
step further. I would say that some of the work
during the Presidential Election was carried on
not only by the Ministers, the Prime Minister
and the P. As and Private Secretaries and other
staff of the Prime Minister, but many messages
were conveyed by Shri Bhupesh Gupta, by his
party members.

SHRI LOKANATH MISRA Mr.

Gujral.

KUMARI SHANTA VASIST : We know
Mr. Gujral very well. We know what Mr.
Gujral does. Mr. Bhupesh Gupta conveyed
messages to different people. Massages were
conveyed to the people from Punjab asking
whether the Akalis were going to help and
saying that the Prime Minister has extended
some kind of help to the Akali Party in Punjab.
They are talking about the Swatantra Party, the
Syndicate, their alliance. But what about their
own agreement and alliance with the
Communist Party of India ? What about their
taking messages to a large number of people in
the opposition parties? What about the Prime
Minister's contact with the DMK, with the Rao
Birendra Singh Ministry, with the Gurnam
Singh Ministry, with the Ajoy Mukherjee
Ministry and with other opposition leaders for
the last so many years ? She did everything to
undermine the Congress Organisation- Shri
Bhupesh Gupta now talks of the Jan Sangh
alliance. Our friend, Mr. Bhandari, is sitting
here. Except 'Namastay' we have nothing to do
with them. We may have fought with them.
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In fact I have carried on a fight with th Jan
Sangh- Till recently my charge against the
Prime Minister in Delhi was that they were in
league with the Jan Sangh people. It is the CPI
that is in league with the Prime Minister. Mr.
Bhupesh Gupta is the barometer of this House
to find out who is the target of the Prime
Minister. Mr. Bhupesh Gupta's guns will fire
against those persons who become the targets
of the Prime Minister. That is what he does.
His Party has become a vested interest in the
country it is not an independent party with any
independent programmes. It has become a
vested interest supporting the Government.
Even in the New Delhi Municipal Committee
through their nominated people.

o\ wieaz asd ;o wTET ave
el d f& zae & o #v 997 &3

sfindfl faamd, wgedi :  aeE
azear Far  efed Ao & f5 ogew
azaror 7@ foe T & A Wl e #

= WA ;o i3

o ger fag W
qgA W ST ST |

sined| faarad) @999 7 waw g
9@ A g fF s i & oaw ard
FTAFT At )

KUMARI SHANTA VASISHHT : Even
now they are in league with the Jan Sangh. So
they have no business to talk like that. We used
to complain about it; they are favourites of the
Prime Minister. I had said about it particularly
from that side of the House but nothing was
happening. Therefore some of the statements of
Mr. Bhupesh Gupta have no justification and
they do not go very far. He is the pillar of
strength of this feudal Government. He cannot
get away from this charge, because he has got
instructions from Russia to keep this lady in
power and he does it. He says that in so many
words; there is nothing secret about it.

o

(TrrEarT )

o\ vilewr aol : aw Fwdf o
ATy & )

ward wiar afes © 9w 9y g
***Expunged as ordered by the Chair,
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siindl  fammadi agﬂf" © g derdr house they want, which palaces are convenient
A b . for their own living. They approach Members

fasr & ZuT, ews WEEA, WO ET of Parliament and say, "Please tell them to
AR occupy such and such a house" as if it is the
R Members of Parliament who are demanding
5 L a - -~ a which house should be occupied by which

=i g hs WRTAl : ST A9 ATerdt & Minister. That, I think, is a very  dirty

Far gz 1 d=fr ¥ &, 399 #471 grg underhand  way in which they are functioning
« '{é‘ S ¥ and that should not be there. Then, as far as

i" ? Bhupeshji's example of simplicity is concerned,
they are trying to stab the CP(M) in Bengal
KUMARI SHANTA VASISHT : and their Ministry in Kerala has gone down

It is easy for yoa to say chat. You have to give o1 corr.uption' charg@s: Then they talk about
excuses. 1 know that you are very muchMr.Jyoti Basu's simplicity of having one room or

ignorant about all these things. But naturally SO- If he is such a simple man and a good man,
you will have to give certain excuses. why should he attack the CP (M) members ? I

would like to know that. Why do they kill a

large numbers of members of the  CP(M)

. “ and others ? Why do they kill them and exte-

siiaay faeme AgaEdl : AT RANT rminate them physically ? If the CP(M) people

i & i " AFT are so good, so simple, that Mr. Bhupesh
ar E. Y AT F A Gupta has all admiration for them I fail to
3rfYor % | © . understand  why they should kill such

people CP)M) then. If they are such a good

e . . people, they should at least allow them to live

iliﬁ'lﬁ plEl afms : F aw @ % in peace. I do not understand this sort of
fg 7 thing. I also want to know  when  Mr.
Bhupesh Gupta compares Members of

. fam Parliament with Class Il and Class IV
sl weraz A AT & AT employees, why he does notcompare them

FLAYE ! FT TAAE F A9 FWg(  with  Class L Number two. When he goes
abroad, once or twice or thrice a year, say, to

EYSE Russia and other places, who gives him all the
T &fsq | foreign exchange ? Where does he get all the
money from ?

siudl famed ogEd 0 R A
fas@ &1 g& 1 A Y & amEx sindl frawdl s o ST
T F TRt & Iz F fam wEET, O OF SAAEAT AT G & | 4
THE VICE-CHAIRMAN (SHRI D. ¥ fa9a% & #da # o qow 79 &
THENGARI) Oder, order. No interruptions g7 #rsf 991 g1 %@r 2 a1 #Afadr &t
lease. x pe .
P A9 F AT AT BT W R

o\ AT . AT9HT g9T A FAILY i afies : o ST ad
foar g% & @

Fw{ qiar afme

T 8 |
UMARI SHANTA VASISHT : I am not Al fawmdl agadi @ ## 7@ =7
speaking myself. The Chair has allowed me to & f& a1 T AT BT A g i 'T?‘-:i' A1
speak and, therefore, I am speaking. Therefore, © - ) : RS
they have been giving the messages on behalf of @gd &AW 4T |

the Prime Minister and taking the messages from i . - .

the Prime Milliliter for various parties and we ﬁ}ﬂ'ﬁ qfar afaes ;S AT 7 e
cannot say that this is happening or that is _ - 2 = 3 =%
happening. Then as far as the luxurious living T?;\'(EFI‘ R 3? " ‘l{&!ﬂ' T _.‘?ﬁ qi e H
and telephones are concerned, I think that some Tg= dr  FT 47T Fa ?{_ﬁﬂ' g1 q gl
of the P.As, of the Ministers suggest 10 them that ___ o _ S o >
they should occupy the Tin Murti House. VTR HE AT AW W WD W
cannot understand why the P. As. and other v # |

people do this propaganda. They see which '
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faenasy wad=q 0 ZT, ATIA| were they fulfilling when they had gone there

il hal qa ? Parties are held in the Ministers' houses
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THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Now you will kindly wind up.

KUMARI SHANTA VASISHT : Sir, they
have been interrupting me so much that I have
to reply to them because [ want to know how
he getsall the foreign exchange to go to
Russia to spend months and months there. We
don't know what all he does there. We want
to know how many members have been sent to
Russia, and other  countries by the
Government, how much money was given
to them, whether all this patronage has been
distributed for certain political purposes and
whether this is a correct use of the patronage
vested in the hands of the Government and
the Ministers, the way they have been
forming committees, the way these people
are misusing the Governmental power  to
send people abroad— even recently
hundreds  of members were sent out. We
should know these things. Were tliey sent
out to clear the atmosphere in the air there ?
Willi what purpose were they all sent, what
mission

where perhaps their sumptuary allowance is
spent for what purpose?— Do certain
members go there and certain other members
never go there at all for years and years ? That
I think is a gross waste of public money being
done by the Ministers. It is a gross waste of
public money when they have all this para-
phernalia. It is a gross waste of public money
when they have a large number of private
secretaries and others who are mostly
misusing their powers. Some of the P. As. of
some Ministers all the time sit in the Central
Hall where they have no business to do. None
of our friends and relations can come to the
Central Hall when the Parliament is in session.
None of the officers can come to the Central
Hall except sometimes the staff of the
Parliament Secretariat who come to the
Central Hall co have a cup of tea. But one
particular Secretary of a very high Minister in
the Government of India is there all the time.
And what do the Members do ? The Members
hang on to that very silly sort of a clerk or a
P.A. who is there. And Ministers also go
round him like a little something. That P.A. is
there all the time in the Central Hall and he
exercises all the authority on behalf of that
very great Minister and even our Ministers and
Deputy Ministers run after that fellow.

SHRI RAJNARAIN :
?

Who is that fellow

KUMARI SHANTA VASISHT
Somebody whom everybody knows. It is
very much against the dignity of the
Parliament, the ignity and the sanctity of the
Parliament, House, the dignity of Members
of Parliament, and particularly of the
Ministers and Deputy Ministers', that
they hang on to a very-undesirable
Private Secretary or a P.A. or somebody who
is mostly in the clerical cadre and who is
there all the time in the Central Hall

and the Ministers, do Patikrama around
him. It is very much beneath the dignity of
Ministers, beneath the dignity of Members

of Parliament, beneath the dignity of even
that Minister. Though that person is a very big
person, it is beneath his dignity to allow his or
her P.A. hang on there where he has no work.
He is there from morning till  evening. The
expenditure on these P. As. and Private
Secretaries is a gross waste of public money.
All the money that is spent on this
paraphernalia is not
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justified. If the believe in austerity, they
should charge their entire way of life and they
should not use their staff and their facilities for
all sorts of gross misuse and I disapprove of
such a Bill totally. ~ Thank you.

REFERENCE TO ADMISSION OF
PERSONAL A SISTANTS TO THE
CENTRAL HALL OF PARLIAMENT
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REFERENCE TO CONSTRUCTION
OF A BUILDING IN KERALA BY THE
U.S.S.R__ contd.

5P-M.

SHRI LOKANATH MISRA (Orissa) : Sir,
before you call upon the Minister, in the other
House this matter has already been raised.
{Interruptions) It is a very important thing.
The External Affairs Minister here has
probably not known about one of the
embassies starting the construction of a
building in Trivan-dru.m. {Interruptions) It
has been raised in the other House.

THE VICE-CHAIRMAN (SHRI D.
THENGARI ) : You can do it after he replies
to the debate.

SHRI LOKANATH MISRA : No Sir, The
point is this; a point which has been raised in
the other House should not be ignored here.
{Interruptions) For some reason if it is
ignored here, nevertheless a statement would
be made by the Government in the other
House in reply to this point raised there. It is a
very important matter, Sir; a particular
embassy, the Russian Embassy had been
constructing a  building—it  collapsed
subsequently because of some defect in
construction—and that was without the
permission of the External Affairs Ministry;
that was Without the knowledge of the
External Affairs Ministry. {Interruptions)
They were constructing a particular building
with the consent of a State Government. How
is it permissible that a particular embassy
could come in direct contact with a State
Government and obtain its permission for
constructing a building And this building
collapsed and thirteen people have died. So,
Sir, would you kindly direct that the
Government should make a statement here in
this House ?

{Interruptions)

SHRIMATI LALITHA (RAJAGOPA-
LAN) (Tamil Nadu): On a point of order, Mr.
Vice-Chairman. How can you allow this
matter to be raised before the Minister replies
to the debate ? {Interruptions) .



